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tea Warera MINISTRY OF RAILWAYS 

(tea arg ) (RAILWAY BOARD) 

sfergrT NOTIFICATION 
ae fare, 22 wratt, 2010 

ALLA, 96(31).— Pala Ter, tea cat after 
aiferrm, 1987 (1987 1 54) Bt IT 30 Bn Wea Waray 
Sl WAN Bt SU, er TMT siraHTT (WHat) Fras, 1989 F 
ak aie # fom frafeioa fray aan t aeiq— 

1, Bifarer are site unde, —se frees oa afar ar 
Ya aan afireen (siren) deter Fram, 2010 2 1 

(2) aware Ff yee at athe et yan eth + 

2. ta wear aifenem (fen) fre, 1989 & fran 5 

h AGA FET 2 GH a7 3 4, UH AT Hie 130%) 

() Tae a Se aren Ges, (ii) de a 7H ak wren, 
(ii) GM wt fren, sa-enfta fea sre 

[ WL &. 2007/ereH (amreettet) 1-6] 

Gite BAK, VaeHK, aes fara 

we feant:—qa Fee afigen a ola. 842 (39), 
anta 19-9-1989 gr werfara feu me a cen aera 
TLL. 700 (31), Aha 26-11-1991, ALP. 438 (37), 

ana 21-4-1992, aL. 509 (at), ATs 15-6-1994, 

alata. 270 (31), AE 4-7-1996, AAA. 59 (31), 

anha 4-2-1997, GLa. 719 (31), aha 15-10-1999, 
GLP. 167 (3), ARS 29-2-2000, ALLA. 513(31), 

ARTE 9-7-2001, WaT. 787 (3), ake 2-12-2002, 

waif. 384, ara 22-10-2003 ak avant 66 (30, 
area 15-2-2006 grt Senter few 7 

691 GI/2010 

‘New Delhi, the 22nd February, 2010 

G.S.R. 96 (E).— In exercise of the powers conferred 

by Section 30 of the Railway Claims Tribunal Act, 1987 
(54 of 1987), the Central Government hereby makes the 
following rules further to amend the Railway Claims 
Tribunal (Procedure) Rules , 1989; namely:— 

1. Short title and commencement.—(1) These rules 

may be called the Railway Claims Tribunal (Procedure) 
Amendment Rules, 2010. 

(2) They shall come into force on the date of their 

publication in the Official Gazette. 

2. In the Railway Claims Tribunal (Procedure) Rules, 

1989 anew column 13 (A)(i) Bank Account Number of the 

claimant, (ii) Name of the Bank and Branch, (iii) Type of 

account in Form No. II, Part I] under Rule 5 of Railway 
Claims Tribunal (Procedure) Rules, 1989 shall be inserted. 

[F. No. 2007/TC (RCTY/1-6] 

SUNIL KUMAR, Adviser, Public Grievances 

Foot Note:—The principal rules were published vide num- 
ber G.S.R. 842(E), dated the 19-9-1989 and subsequently 

amended by G.S.R. 700(E), dated 26-11-1991, G.S.R. 438 

(E), dated 21-4-1992, G.S.R. 509(E), dated 15-6-1994, G.S.R. 
27E), dated 4-7-1996, G.S.R. 59(E), dated 4-2-1997,G.S.R.71KE), 
dated 15-10-1999, G.S.R.167(E), dated 29-2-2000, G.S.R. . 

513(E), dated 9-7-2001, G.S.R. 787(E), dated 2-12-2002, G.S.R. 
384, dated 22-10-2003 and G.S.R. 66(E), dated 15-2-2006. 
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